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Allotment of accommodation to 
dependents of retired! 
deceased Government 

Servants 

10673. SHRI SURAJ BHAN: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(a) whether there are standing orders of 
Government for allotment of residential 
accommodation to the dependents of retiredl 
deceased Government servants under certain 
conditions ; 

(b) whether there are hundred of such 
cases in New Delhi! Delhi wherein the de-
pendent applicants are not being allotted 
accommodation for the last two years and 
are beiDg forced to vacate t e quarter 

wherein they are Jivjng for long alongwith 
their parents ; and 

(c) if so, the reasons for keeping the 
cases pending ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF): 
(a) Yes, Sir. 

(b) No case which qualifies for such 
allotment in terms of the existing . orders i 
pending for two years. 

(c) The question does not arise. 

Ganesb Flour Mills Co. 

10674. SHRI ANWAR AHMAD 
Will the Mini ter of OOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that the question 
of future set up of the Gane h Flour MHJs 
Co. Ltd. ha been under active considera-
tion of Government ; 

(b) jf 0, the reasons for not arriving at 
a decision as yet ; and 

(c) when it i likely to be finalised? 

THE MINISTER OF STATE OF THE 
MINISTRY 0 FOOD AND CIVJL 
SUPPLIES (SHRI BHAGWAT JHA 
AZAD): (a) to (c). A deci ion regarding 
the future ct up of Ganesh lour Mill Co. 
Ltd. is yet to be taken by the Government, 
as the matter has to be considered in consul. 
tation with various Ministrie concerned. 

Acbievement and amendment 
of Urban Land Ceiling 

Act, 1976 

10675. SHRI VIRDHI CHANDBR 
JAIN: Will the Minister of WORKS AND 
HOUSING be pleased to tate: 

(a) the aim of enacting the Orban Land 
(Ceiling and Regulation) Act, 1976 and ho 
far tbi aim has been achieved by now ; 

(b) ia whicb States, the above Act i in 
force and from what date; nd 




